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Advocate Sh. Anubhav Chandra alongwith Sh. Sangam Singh for the

petitioner. Sh. Rahul Chaudhary, Advocate for the respondent company.

The petitioner files an application seeking for withdrawal of the present

petition with a liberty to file a fresh one.

Having heard the submission of the counsel for both parties, we are of the

view that the present petition to be permitted for its withdrawal. It is further clarified
that such withdrawal would not operate as res-j udicata among the concern parties.

Hence, they are at liberty to do needful action in accordance with law.

With such observation, the present petition stands disposed as withdrawn.
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H.P. Chaturvedi, Member (Judrcta)
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